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Orders of the Tribunal 

Qrer dated 4.7.5 

Heard. 

A copy of this O.A. has ben served on Mr.E3.I4oha-

patra, Ld.Md]..Standiuq Counsel. 

The applicant has come in this O.A. with a prayer 

for setting aside the report of the Inquiring Officer 

(10) and for setting aside the Article of charqe  

rned aainst her by the Disciplinary Authority vjde 

his Memo dtd.2.94 02. 

From the facts of the case it reveals that the 

disciplinary authority had appointed an 110,to .nuire 

into the alle ation br.uht against the açant as 
his 

te to hr by/  cornunic 	 hIenquiry 

into the matter has been completed after,\the Jiscip.i 

nary authority by his letter dtd.21.4.I5(t*nexure-13) 

has sent a copy of the report dtd.27.3.5 to the 

applicant to make any representation tbat she may 

like to do in writing to the disciplinary authorit 

to say why no action should be taken aqainst her with 

-in 15 days f receipt .f this letter. Instea 

availing of the opportunity of self-defence given to 

her by the disciplinary authority she has pr.ach;-

the Tribunal in this O.A. The  Ld.Cøunse fth 

apllcant sought to justify the decision of the Lp: i 

cant te ippracb the Tribunal at this ste on the 

crc'und that she wis not, civen , access to the 

nil &octunents with the hel# of which the 8isciplinry 

authority sought to prove the article of cbarçet 

med aainst her and that she was deni1 the sr' 

of a legal counsel to defend her case. 

Having heard the rival parties, we are of be 

that the application is premature. The applicant 

should, in the first instance, tke the opportun; 
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b1-1 nct be taken aaainst her and whatev 

else she wants to suit9 in opposition to 
rert o th 10 another objectior that 

she has rajs 	in thisO,. such Qm approar 

is commended not only in the interest of l 

ati.-n but also in the interest of rule of 

law. 4e, therefore, direct the applicant to 

file her 	tten r'presentation as called t7,r 

hr by the l.Lsci:Inary authority by his 

dt1.21.4.05 (Anne'-ure../Vl') by 22.7.5 an 

rceipt of the se, the disci 

rity should finalise the discJ. 

dings hyisuinc a speking and reasoned e I 

After receipt of the order of disciplinar 

authority, if the applicant is still 	4 

zrieved, she weuld be we&l advises t 

the appellate autrity for relief4  

her crievances are not attender' to by the 

ee authority she woul1 be at liberty 

: c-ach this Tribunal seeking redresr 

of her grievance. In casein the meantlz. 

the disciplinary authority has lrC 

the order, the said order will, 

.ti.yed allowing the applicant 45 days tiii,e 

fi3e appeal before the appellate authorit 

which should be disposed of within sixty 

of the receipt of the ape dl f1lei by the 

! 9(c pl ic int. 

;itb the 	yre ,rd r, t-1s 

f. 

Free copies of this orer be anded over 

to I.-he parties for implementation, 

VIpc?Tnn Lt/ 


